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Surt CHANDRA SHEKHAR: Whatever i

he has said should be expunwed from the
proceedings.

Surt BHUPESH GUPTA: No, no.

Snrt CHANDRA SHEKHAR:  Other-
wise. the other side should be given a
chance to reply to Mr. Dahyabhai Patel on
the point he made. 1 insist on  Mr.
Dahyabhai Patel that he should deny what
Mr. Bhupesh Gupta said yesterday . . .

Tue DEPUTY CHAIRMAN: Mr.
Chandra Shekhar, this is no point of order.
The business will go on.

SHri RAJENDRA PRATAP SINHA
(Bihar): On a point of order, Madam.
You asked them to sit down but even then
they have been speaking. What I am
urging before you. Madam. is that it is
very right that you should direct that all
these statements made after you ordered
them to sit down be expunged,

Surt BHUPESH GUPTA: No, no. It
is not there in the Rules.

Tue DEPUTY CHAIRMAN: May I say
that it is left to the consideration of the
Chair?

I would also like to request every hon.
Member of this House not to raise points
of order when there is no point >f order.
Mr. T. N. Singh.

SHri G. MURAHARI (Uttar Pradesh):
Madam, the Foreign Minister is here in
the House. Let him contradict what Mr,
Dahyabhar Patel has said.

THe DEPUTY CHAIRV!IAN: | have
alteady called the next item on the Order
Paper.

SHrRt G. MURAHARI: It is a question
of privilege.

Tue MINISTER oF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH): Lest
a wrong impression should be created, 1

would like to say that this is a  very
peculiar way of just saying something
and  thon < '~z that the Govern-
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ment should either contradict or confirm
what has been said. We do not really
carry on the Government in that form,
somebody produces a piece of paper and
then says we should either confirm it or
contradict it.  The entire thesis upon
which Mr, Patel has built up his argument
has been repudiated by the Prime Minister
and by the Finance Minister.

Suri DAHYABHAI V. PATEL: When
did he deny it? He never said anything
Jike that. He has not repudiated it.

SHr1 BHUPESH GUPTA: On a point of
order, Madam. You closed the discussion
and all of us sat down. Those two hon.
Members raised points of order and you
allowed them. T have no quarrel with it
but now I find that the Foreign Minister is
embarking on the subject which we have
closed. We would like it to be discussed
but you did not allow wus ta discuss.

Now . . .

Surt DAHYABHAI V. PATEL:
Foreign Minister can reply.

The

Suri BHUPESH GUPTA: ¥ he is pre-
pared to say something, then we should be
allowed to ask questions. Therefore, either
fie chooses silence for the moment or, if
he wants to explain in this way, we should
also get the right to ask him guestions.

Surt A B. VAIPAYEE (Uttar Pradesh):
Yes, Madam.

THE INDUSTRIES (DEVELOPMENT
AND REGUIATION) AMENDMENT
BILL, 1965

Tue MINISTER ofF INDUSTRY N THE
MINISTRY or INDUSTRY anp SUPPLY
(Surt T. N, SiNGH): Madam. I beg to
move:

“That the Bill further to amend the
Industries (Development and Regulation)
Act, 1951, be taken into consideration.”
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This 1s a vety small Bidi Tt seeks to
modify section I8A of the Act Scction
18A of the Act empowers the Government
to assume management and control ot any
scheduled industry Now, 1 has been
noticed Madam, that 1t 15 very difficult to
anticipate the period for which control by
the Government should continue ¢n a parth
cular mdustry after its take over While
it would not be proper to have an unhimut
=d period, 1t has been thought proper to
hve extension after the first take-over of
five years for a period of two years at a
ume Every ttme before extension, the
position will be reviewed as to whether the
Govermmient will contiage ifs midis semernt
and control o1 not To safeguard the
mterests of the share hoiders it has al<o
been laid down tn the amendmg Bill that
the total period of such extensions shall not
exceed ten years In any case Thus we
have taken care to see that the manage
ment and control 1s for a period which
does not exceed a day more than 1s neces
sary  For that reason, this provision has
been made 1n the amending Bill

I have nothing else to say Madam fhe
Act did not hmt the period for control
which was not proper and now we have
provided for two yearly extensions from
time to time after review by the Govein-
ment

The question was proposed

SHrl D THENGARI (Uttar Pradesh)
Madam this Bill 15 quite non-controversial
Tt 1s true that 1t 1s difficult to envisage the
entire period for which extension would be
required and also it 1s correct that longer
than necessary period should not be availed
of In view of both these considerations.
this amending Bill deserves our support

On this occasion, I should hke to put
forth a few suggestions In the first place,
there should be some Standing Committee
to decide which particular industrial e<ta
blishment deserves to be taken over by the
Government because there have been cases
when decisions are tahen arbitrarily and the
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demand of the wora~ts that the establish-
ment should be taken uver s i1gnored 1
should lihe to suggest that a Standing
Committee consisting of representatives of
the Central Labour Organwsations should
be constituted and i1hat Committee should
be empowered to take deuisions regarding
the taking over of indnsttial establishments
Further, whenever there 15 a Jdemand by
the workers 1t should be taken proper note
of For example, hoth the textile mills at
Sholapur are not functioning for the last
50 many months nd the workers of those
mills have been udemanding such a step
trom the Government but their demand has
been completely ignoted There are a
number of examples and there have been
a number of examples of this type wheie
the workers hive peen demanding but their
volee s aguite 1gnored

One more suggestion which 1 would hike
to put forth 1s that before the Government
takes over any particular industiial esta-
blishment an opportunuty should be given
to the workers of that particular estabhsh-
ment to run that establishment themselves
because I am conhdent that, even as the
Government has to avail of the services of
the techniclans when the mills or estabh-h-
ments are taken over und also have to
divert some of its funds for running them,
if the same atrd that 1v  1n the form of
services of technicians and in the form of
funds 1s given to the workers 1t 1s very
likely—rather I am sure—that the workers
would be able to conduct therr own indus-
trial establishments Awded by the Govern-
ment 1f the workers are given this oppor-
tunity, we will have started a new expen-
ment of labourising the ndustry which
would be more beneficial as compared to
the governmentalisation of the industry

There are some other complaints resard-
ing the functiomng of the industries or
establishments taken over by the Govern-
ment I would only like to suggest that
there should be no discuimination in  the
treatment given to the workers in other
private establishments and i those taken
over by the Government

Thank you
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Suri  BHUPESH  GUPTA  (West
Bengal) Madam Deputy  Chairman,
generally we support this measure  But the
pomnt that I would hke to make 1 this
connection is that the Industries (Develop
ment and Regulation) Act, m the first
mnstance needs to be improved upon by a
comprehensive amendment 1n the light of
the expetience we have gained because 1t
has been found that in some cases 1t is not
effective to deal with the situation  that
arises 1n the corporate sector in the private
sector of our indastrics Secondly, we
would also lihe to make the point that this
Industries (Development and Regulation)
Act 15 not being properly admimsteresd and
apphied effectively 1n order to bring the
mdustries under the control of the Govern-
ment where the situation <o demands

I will deal with the last point first.
Here we have got the example of a
number of concerns belonging to Sahu
Jamm  As you know, the Government it-
self under the Companies Act appointed an
mvestigation Well the task was given
to a Special Inspector and I think 1t was

Mr Chopra Anyhow the Goveinment
Resolution sard that there were certain
primu  facte  allegations agamst them

which had been revealed m the Vivian
Bose Fnquiry Commussion Report and 1t
was on the basis of that that they acted mn
this matter There were also stmilar other
allegations about these companes heing
mismanaged, ther funds being defalcated
and the shareholders’ interests being com
promused and so on  We brought it to
the notice of the Gorernment and they
appomnted a special investigation under the
Companies Act but what exactly was
needed 1n that situation was to take over
those ten concerns—I think it was five
concerns to begim with that weie men-
tioned 1 thewr Resolution appointing the
investigation—under the Industries (Deve-
lopment and Regulation) Act 1 do not
sce why the Asoka Services Ltd, should
not be taken over It is an instrument of
monopoly capital and the mactunery 1s
being utibsed to ndulge i all kinds of
malpractices Bennett Coleman s another
concern against which serious allegations
had been made and 1t has al<o been pom

|
|
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ted out in this House and the other House
that the Benneit Coleman & Co were not
only not co operating  with the Special
Inspector but were actually obstructing
his work and various steps were tahen by
proceedngs in the High Court and so on
apart from withholding matenal papers
and documents for mspection so much so
that even this Government which ~ very
very pro monopolistic had to cairy  out
some raids on the Alipore residence of
Mr S P Jain m order to seize certain
papers  And one of the concerns 1n
this category is the New Central Jute
Mill 1n Budge Budge The New Central
Jute Mill was raided and a number of
documents were seized and among the
seized documents were found some of the
documents which they did not produce
before the Vivian Bose Commission ]
am saymg this because the Goverament
knows all about 1t and they should think
about this matter Tt 1s quite clear from
the operations of these concerns that have
been revealed m the Report of the Vivian
Bose Commussion that these concerns
need to be taken, over in the mterests of
public economy and of the shareholders
under the Industries (Development  and
Ragulation) Act Not only the Govern-
ment did not take them over under rhe
Industries (Development and Regulation)
Act but when the Government appointed
a Special Inspector m respect of some
them even those were not taken over
although there was public demand for
it that they should be taken over under
the Industries (Development and Regula-
tion) Act The Government shonld have
full control of these concerns they should
look mto them and protect the interests
of the shareholders the workers and
others So this is an example of how even
after very starthng revelations have been
made by a proper enquiry the Govern
ment did not apply this particular Act

Then Madam as you know the Shola-
pur Mills were taken over some ume back
because of certam mmsmanagement It
the Sholapur Mills can be taken over
under the Industries (Development and
Regulation) Act, I do not see as to why
the Sahu Jamn concerns, more especiallv
those which are under cloud of all kinds
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of suspicious dealing and  malpiactices
should be allowed to go scot-free without
being subjected to control by Government
What comes 1n their way I do not know
except that some powerful influences are
at work which do not allow such com-
pantes being taken over There are many
other similar cases but this 1s a concrete
case

1 can give you another example that
of Jessop & Co  After the Mundhra
deal or the Mundhra scandal—whatever
you call it—the Government cntered the
Jessop & Co i Calentta Tt s really
4 gold mine from the point of view of
earming and 1t does very useful work from
the point of view of the national economy
as a whole It 1s an important cngineer-
ing concern 1 the country and yet this
1s not being taken over under the Indus-
tries (Development and Regulation) Act
In fact Jessop & Co should be nationa-
Irsed, it should not be allowed to remam
i the hands of private elements diractly
ot 1ndirectly This 18 another example
I can give you

Madam I repeat here that the Sahu
Yamn concerns. especially those which have
been named in the Vivian Bose Enquiry
Commission Report—all the ten of them I
thinh— should have been taken  over
under the Industries (Development and
Regulation) Act, and if they have not
done 1t they should do it mow  There-
fore T say that the Government 1s failing
m the admunistration of this Act  The
mntention of the Act was not merely to
allow the Government to come into the
picture when the situation went beyond
control and when the concern 15 about
to go mto hquidation The purpose of the
Act was to arm the Government with the
necessary power to regulate the develop-
ment and expansion of our industry in
the interest of the economy and the public
That the Sahu Jain concerns are not be-
having in this manner has been revealed
tn the vanous Reports and even in the
Government statements And stiil why
1s not Government acting promptly and
vigorously when they have been armed
with such powers?
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Here [ give another example from
Calcutta In this House I ramed it 1
brought to the notice of the Hotse the
question of the Rivers Steam Navigation
Company Limted, which 1s under the
management of Mecnelll and  Barry
Limited, a Bntish concern of Lord Inch-
cape and so on Now, what happened?
When 1t was pomted out by the employees
and the officers of this particular con-
cern, Indian nationals that the Company
was being musmanaged, the Government
did not take any action On the contrary,
1 pomted out m this House— and mate-
rials had been sent to the Mimistry—how
the fund$ advanced by the Government
wete being mismanaged or being defal-
cated and misused by the management on
account of overhead charges and so on.
The Government did not even audit their
accounts for a Jong time In the mean-
while, huge grants from the Government
m the name of expansion and of runmng
the shipping concern, inland  shipping,
were being diverted to all kinds of pur-
poses for which the money was not given,
Now, here the other day I asked the hon
Mumister a question das to how much he
had advanced to the Rivers Steam Navi-
gation Company Limted He did not
disclose it, although he was in posses
ston of all relevant facts He should have
known that I was also i possession of
all relevant facts because these are known
facts m Calcutta and we have got many
people 1 that there are strong untons
there and so on He did not Jivuige 1t
Now, naturally people were shocked m
Calcutta as to why the hon Mmmster did
not even reveal it Now, I tell you this
1s the advance made by the Government.
(nstead of using the Industries (Develop
ment and Regulation) Act, what the
Government was dommg was to advance
lavishly funds to the Company without
looking 1n*o th=ir accounts, without en-
suring that the funds would be properly
utilised The figures are —

Ways and means advance

18 1akhs
60 lakhs

1958 Rs
1964 do Rs
1965 do Rs 30 lakhs
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{Shit Bhupesh Gupta]
Botween 1962 and 1965 for fect 1 him
trration they advanced Rs 48 lakhs iahing
these four items together, the  Central
Government have advanced Rs 156 lakhs
to the Rivers Steam Navigation Company
I may mform you agarn that the Govern-
ment of India has been very chantable
because no sooner the taking over was
signed than the Tndian Government gave
them a further loan of Rs 30 lakhs Now,
when they tookh 1t over, what they have
done s this They have bought certamn
shares at a nomunal price When the hon
Minwster said thit he had bought these
shares for one pound nomumal prre 1
ashed im how much money he had ad-
vanced He did not reveal 1t, but then
the game would be out, becausc the
Company had a4 minus, debit account Tts
habilities are big  Even so, after taking
it over, they had advanced Rs 30 lakhs
The Government should have acted much
As you know, the Company has

earlier

been making huge trading losses  since

1959 as follows —
1959 Rs 4 96 lakhs loss
1960 Rs 39 63 lakhg loss
1961 Rs < 71 lakhs loss
1962 Rs &R 86 lakhs loss
1963 Rs 107 44 lahhs loss
1964 Rs 140 00 lakhs loss

1965 (Budget) Rs 135 lakhs loss

This 1s the catalogue of losses suffered
by this particular Company  The allega-
tions against them were that the moneys
taken for building ships were being utilis
ed for certain other things and heie the
Government did not do anything at Jll
The Brntish owners (Lord Inchcape’s
family) and the Managers m Calcutta,
Macneill and Barry Ltd have just rumed
the Company by their policy of extra-
vagance, missappropriation,  mismanage-
ment and all sorts of malpractices Tf the
books of this Company are ever audited

and sciutinsed by imndependent awuditors,
the truth will come out  This has been
stated 1m a4 memorandum and also I

believe 1n a letter to the Government but
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the point 1, this LCven then the Govern.
meat did not act and they allowed time to
pass and allowed these people to remove
the money

THe DEPUTY CHAIRMAN How long
will vou speak”

SHrr BHUPESH GUPTA A few
minutes more This catalogue 1s big, but
anyway 1 will cut it short When you say
acquisiion of shares by the Government,
that does not meet the requirements of the
sttuation  Purchase of 80 per cent or even
100 per cent shares of this Company need
not mean any asset On the other hand,
what the Government has purchased s
nothing but 80% of the net liabuities ex-
cess of liabilitties over assets, as on 31-i2
1964 and thus 1t has become duectly liable
to meet 80 per cent of the Company’s
liabilitzes to the extent of Rs 116 lakhs—
the net liabilities of the Company 1s Rs 145
lahhs—plus the immediate prospect of
meeting recurring liabilities Now, if 1 had
time [ would have given you much more
details because we have studied this con
cern, the working of this concein and we
are armed with absolutely rehable mate-
rials  Indeed on the basis of that we
mahke 1t possible for the Government to
act, but here was a case where the Indus-
tries (Development and Regulation) Act
should have been applied much earher in
order to ensure that public moneys were
not wasted 1n order to ensure that the
Company was well run, in order to ensute
that overhead charges did not become a
conttuvance for mususing the funds ad
vanced even from the Government and
running the Company to ruin in this man-
ner

I mention this again and again because
the Rivers Steam Navigation Company is
a concern which runs inland shipping from
Bengal to Assam and so on up to that part
Now, here it was in the interests of the
nation that 1t should have been better
looked after and Government had power
under the {Industries (Development and
Regulation) Act, but they did not do so.
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Theyv completely connived at it 1 demand
therefore  an enquiry now by the Minustry
of Finance by the SPE and if 1T mav say
so by the CBI as to the manner m which
the Company hid been functioning ever
since 1959 and | demand that this Company
be taken over by the Government and
nationalised As far as what compensation
should be paid 1> concerned 1t will be
determined later on 1if you pay at all anv
compensation because what you are getting
redly are habiities That 18 the situation

Another cse  Tet me come to Kanpur
Here Madam there are certain concerns
wm Kainpur which should be taken over

under the Industries (Development and
Regulation) Act but that s not bheing
done Thev belong to the Ram Ratan

Gupta group of industries  What happens?
Though many things had been revealed
about these concerns and the matter had
been debated they did not take over any
of these concerns On the contrary thet
would not recover Rs 17 lakhs due from
Mr Ram Ratan Gupta to the LIC When
we brought 1t to the notice of the Houve—
I think m 1958 and 1959—the hon Minister
gave an assurance that steps would be taken
It was disclosed 1 this House that certain
properties would be auctioned  That was
81X years 4.0 1 believe, but uptill now
I shill mform hon Members of this Housc
none of this property had been aucuoned
at all Meanwhile the Government allowed
him to <hift to transfer the properties 1
the names of others Even when the
Government went to auction the property
and realise the debt 1t could not be
auctioned and the money had not been
recovered T would like to ask  TIs this
how you are going to regulate the industries
i our country? You should have apphed
the Industries (Development and Regula
tion) Act What prevented the Government
from applymg the Industries (Development
and Regulation) Act m the case of this
particular concern belongimg to the Ram
gatan Gupta group which had given such
an account of itself by an action of 1t and
which owed so much money to the public
tn the form of LIC Joans advanced”

Madam Deputy Chatiman 1 mav inform
vou that when a civil warrant of arrest

1965 1 R cudaniony Awme vdment
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| was 1ssued agamst Mr Ram Ratan Gupta,
| he went abroad and the warrant lapsed

1ne Government went to the court of law
1 have the warrant cancelled  Imagmine
the LIC filng a petition to have the
warrant cancelled Later on under the
pressuse of public opmion and questions
m this House and the other House the
warrant had been tssued  But Mr Gupta
knows how to get a passport when a
warrant comes and he leaves abroad This
| 15 the position  Up to now manmy of us
I perhaps had been arrested but Mr Ram
) Katan Gupta had never been even subject

\ ed to a cvi] arrest for which he has emi-
\

f

f

|

|
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pently gnabfied himself

Tue DEPUTY CHAIRMAN Mr Bhu-
pesh Gupta there are other speakers too

Suri BHUPESH GUPTA What 1s the
time illotted for this?

| 1us DEPUTY CHAIRMAN One hour

Madam, I just mention this particular case

]i Surt BHUPESH GUPTA  Therefore,
; { can mention vely m ny cases

What 1 would hke to sav in the end 1s,

, vou have by all means this particular
amendment Tahe them over J am
surprised that they are talhing ibout

negotiations with the son of Mr Pratap
Singh Kairon You take over his concern
| After the report, the first thing Government
| should do 1s to take over rninder the

Industries (Development and Regulation)

Act all the concerns which have been

mentioned in this report accused of shady
‘ transactions and so on That 1s how the
i matter should be handled The Industries
] (Development and Regulation) Act should

be a weapon for fighting corruption, mis-
! management and other evils and also for
I controlling the monopolist elements That
i is how 1t should be admimstered Today
; we are facing a situation where bold action

ts needed, and the weapon you have
got in your hand Use 1it, strengthen 1,
as indeed you are strengthening it a little
todav It 1s not a question of four o1 five
vears Many manv concerns need to he
| taken over under the Tndustries (Develop-
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ment and Regulation) Act I need not
nanmc them  But in every industrial ity
you go, workers will tell you in Bombay,
in Kanpur 1 Calcutta, in Madras and so
on which are the concerns which are semg
mismanaged and whose funds are being
misused and run agamnst the interests of
the country and the national economy If
you take over these concerns it would be
advantageous to the economy as a whole
and also bring you certain resources With
this also 15 mvolved the question of
employment and so on I am not zomng
into that aspect of the matter I have no
newiation I eXiending 10 ‘mm the powers
he demands, but I would only appeal to
him to have courage If you are a Minister
of Industry have courage to act agamst
these people have courage to take over,
if necessary, the Burla concern, the
Hindustan Motors, and other thmgs under
the Industries (Development and Rezula-
tion) Act, because the cost accounting 1%
very bad there Therefore, have the
courage to act agamst the monopohst
elements T think the measure should get
our support, and I think the whole country
will support the Government if the Govern-
ment knows how effectively and wisely to
use this particular measure to put these
people n therr right place and save the
mdustries and the commercial undertakings
mn our countrv from bemng rumed and
mismanaged and run wm the manner m
which I have mentioned mm the case of
some

Diwan CHAMAN LALL (Punjab)
Madam I do not know anything at all
about the cases mentioned by Mr Bhupesh
Gupta, but unfortunately, Mr  Bhupesh
Gupta has not drawn the right conclusion
as he should have done trom the prow:
jons of this particular measure Accord-
ing to the old measure, there was an un-
Iimited time for the Government to func-
tion 1 taking over any particular industry
With this amendment my hon friend limits
that time It 1s said i the Statement of
Objects and Reasons shat no further ex-
tension  appears to be permissible under
the proviso. T do not know where my hon
friend gets this particular view from If he
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would only look at the proviso under the
old Act, 1t says

Piovided that the Central Govewn-
ment 1t it 1s of opmion that it 1s
expedient m public interest so to do, may
direct that any such notified order shall
continue to have effect after the cxpiry
of the pertod of five years aforesaid

the direction , etc

1\ for such period as may be specified m

| It may be an unhmted period It may be

eastly an unhmited period How .an it
be otherwise than an unlimited perniod?
1 For such period may be one hundred
| years But now my hon friend says, no,

after the expauy of five years 1t shall be
‘ only ten years and no more and these
next ten years should be with five lapses
of two vyears each that 18 to say, an
extenston of the orngmal period of five
years foi two years, for another two years,
and so on until ten years But there 1
no himit as far as the original measure 1s
concerned dand i1t 1s gomng to be done m
the public mterest  What 1s the public
mterest? Does the public interest cease
after the five years or cease after the fifteen
years? It does not The public interest
1s a continuous thmg, and if it 18 10
continue then why does the hon Minister
Timit himself to this particular perrod as
he 15 limiting tomself to this period? }
suggest that m the original measure there
was no limit to the period for which an
extension counld be taken, but m this
particular amendment the hon Miuster 1s
Limiting humself to a period of fifteen sears
altogether whereas 1n the original measure
there was no himit whatsoever

Surt BHUPESH GUPTA Is that so?
I want the Muuster to clarify that pownt
It 1» a very mmportant pomnt We would
Bthe to have it clarfied

| Surt T N SINGH T will do 1t

' DiwaN CHAMAN LALL 1 think my

hon friend when he gets up will prob-
ably explain the position ‘Therefore 1t 1s
not necessary at this particular stage for



4155 industries (Development and [ 23 MAR. 1965 ] Regulutiony Amendment 4156

my hon. {riend here to interrupt me in re-
gard to this particular matter,

Now what is the public interest?” The
public interest is not onlv in regard to
mismanagement, as pointed out by Mr.
Bhupesh Gupta, of certain concerns. The
public interest may be much wider than
this purticular mismanagement of a con-
cern. It may be that it is in the interest of
the State or interest of the public that a
particular concern should be taken over
und run by the Government. But when you
are limiting the period of your occupation
of this particular concern. then obviously
the public interest ceases after a certain
period, namely. 15 years. After that, even
if 1t is in the public interest for my hon.
friend to control this particular firm, he
canpot do so under the law; whereas I
hold that under the original measure he
could do so. Now we are trving to intro-
duce socialism. One of the weapons in
introducing socialism is this particular
power that the Government has in taking
over a particular concern. Naturally,
under the Constitution, you have to pay
them a reasonable amount of compensa-
tion. You have the power to take it over,
but you are limiting youwself under this
amendment and you are not going to give
vourself that particular authority to take
over a particular concern even if it is in
the public interest, and you can do so
only for fifteen years M- hon. friend
will probably explain this particular posi-
tion.

My hon. friend talks about nationalisa-
tion. This is a weapon that certainly my
bon. friend has for this particular purpose.
Tt is said in the statement of Objects and
Reasons that no further extension appears
to be permissible under the proviso. [
do0 not agree personally. But that is a
minor point The main point 1s that to
which T have referred, namely, the divest-
ing of authority which vests in the Gov-
ernment today to take over a concern and
tun it in the national and in the public
intetest 1 hope that my hon. friend will
e able to explain this particular point.

SHRT ARJUN ARORA (Uttar Pradesh):
Madam I rise to support the Bill.
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While supporting the Bill, I want
to draw the attentien of the learned Min-
ister to one aspect of the management of
industries taken over under this Act.
When the management begins to misman-
age the industry so grossly that this Act
is invoked, one of the first victims is
the workers. In  almo<t every case in
which the Government has been compel
led to take over the managements of
industrial units, it has been found that the
workers’ contributions to Provident Fund
and their contribution 0 the Employzes’
State Insurance have not been deposited
with the proper authorities by those res-
ponsible for the mismanagement of the
units, When the Government takes over
these units, the Government acts in a
different way. Government does deposit
the workers’ confribution and the man-
agement’s contribution to the Provident
Fund authorities and the Employees’ State
Insurance authorities, But the Govern-
ment is so illadvised as to treat the
arrears of contributions of the workers to
the Provident Fund and the Employces’
State Insurance as other arrears which
the concern has to pay, and these sums
are paid out of the profits which the con-
cern mahkes under the Government-ap-
pointed management, under the authorised
Controller’s management. That acts harsh-
Iy on the workers because there are cer-
tain benefits of the Employees’ State Insur-
ance and the Provident Fund Scheme
which are available to the workers only
if their contributions have been deposited
with the proper authorities. The workers
are denied all those benefits if the contribu-
tions which have been deducted from the
worhers’ wages are not deposited with the
proper authorities. When the Govern-
ment takes over a concern, it mahkes cer
tain investments in order to run the unit.
If a cotton mill is taken over, the Govern-
ment has to make investments, or make
guarantees to the banks for procuring cot-
ton. stores and other requisites for running
the mill. The arrears which are due to
worhers or which are due in payment of
the workers’ contributions to the Em-
plovees” State Insurance und the Provident
Fund should also be treated in the same
manner as the immediate requirements of
running the unit, because if the human
force which is employed in the industry
suffers and does not get the benefit for
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[Shit Arjun Arora.]
which 1t has already pard by way of de-
duction from 1ts wages, the running ot
the concern will not be smooth

With these words, Madam, I support

the Bill

Suai M M DHARIA (Maharashtra):
Madam, § am here to support the conten
won of Diwan Chaman Lall, because
{ feel that by this particular amendment
which 1s brought before the House ty
the hon Mimster, we are going to res-
trict the period to ten years If we go
through the previous Section, I mean the
Section m the Act as 1t stands, Section

18A, 1t says—

“Provided that the Central Govern
ment, f 1t 15 of opwnion that 1t 15 expe
dient 1 public 1nterest so to do, may
direct that any such notified order shall
continue to have effect after the expirvy
of the pentod of five years aforesatd for
such turther period as may be specified
n the direction  and  where any such
direction 15 1ssued. a copy thereof shall
be lard, as soon as may be, before both
Houses of Parliament ”

According to that, after five years, tor
any pertod as the Goveirnment  would
deem fit and proper, the Government
could 1ssue the direction, and it would
have heen possible to have the manage
ment for a number of years By this
amendment what we are doing 18, we are
gome to fix the time iimit for ten vears,
I O tyve vears and then fterwards
it could be increased by margins of two
years, bv placing a copy of the direction
beforc bnth Houses of Parhament

So, what I feel 15 that mstead of havng ’
an amendment of this sort, 1If we nave f
ere an amendment like this— E

|
for a further pesiod as may be spect- ’

fied 1in the direction or directions ssued
from tume to time, and where any such |

Bill, 1965

direction or directions are issued, a zopv
thereof shall be laid on the Tables of
hoth Houses of Parbament”,

1t 1s possible to overcome the difficulty
that 5 1n the mind ot the hon. Minister,
The Bill 1s fortunately introduced here 1n
the Rajya Sabha and 1f we do not want to
restrict that time for ten veais, then this
sort of amendment should not be inserte
and we should not make any hurry n
having this amendment [ think that pro
per care will be tahen by the hon. Mwmis-
ter

My second pomt i1s regarding the pub
lic interest to be safeguarded I entrely
agiee with the teelings of the hon “Mims
ter, and if these public nterests are to be
aafeguarded. then 1 think the two mpoy!
ant aspects would be the stoppage of pro-
duction and unemployment If there s
any stoppage of production or if there s
any unemployment then naturalh e
shall hove to 1esort to the provisions as
are envisaged 1n the Bill  As Mr Bhupesh
Gupta has nghtly 1elerted to 1n M ihd
rashtia State  the Sholapu Mill 15 closed
for several years ‘There aie several legd
difficulties ot which I am awadre tne
Mill used to emplov nearlv 15000 peo
ple and thev are jobless  Sumlarly, there
are mifls at Ahola, there 1v one mull at
Buldhana and there 15 another null at
Aurangabad, which dare also closed and
there are so many mills Iikely to be . loed
in the years to come

SHrl BHUPESH GUPTA Under Sec
tion 18A 1t restricts 1t to hve yedars and
here the extension 15 for two years fou
will see, theretore that it 15 not unlimited
there  If this 15 ~0 1t 15 a progress What
you say s a genetal thing  Actually, it
you have 1n mund Sectuon 18A of the In
dustites (Development  «nd  Regulation)
Act there the power 15 restricted to five
veirs, 3t 15 not unbmited and when yon
have got fijve years you have the 1ddi
ponal period of two years Am T ngbt?

Suri T N SINGH Yes
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SHRI BH~UPESH GUPTA  What they
are trymg to do 1s to have a little more
power in order to extend the pertod of
renewal of the order

SHrRI M M DHARIA In that case, as
I have suggested, 1t 1s possible to have an
amendment 1n the upper part So far as
the present amendment 1s concerned, we
shall have to make it clear that 1t will not
be restricted to ten years We are res
tricting 1t to ten years

Suri T N SINGH Fifteen years

Surl M M DHARIA 1 am sorry, tive
years and ten yedrs, we are restricting it
to fifteen vears If we have to take over
an industry, perhaps we will have to take
it over for a few years together What 1
would submut 1s that the Government shall
have to think 1n these terms Ths Bill
1s meant for those who are trymg to evale
the various responsibilities cast under the
vartous Acts There are various industril-
1sts who say as we have read the news
today from Punjab that it 15 not posable
for those people to pay the mimimum wage
of Rs 125 per month and nearly 15000
employees are likely to be unemploved
and thrown out of job  How are we voing
to protect these industries and these em-
ployees? For these things, my submis-
sion to the hon Mimister would be that
safeguarding the public inteiest means
preventing the stoppage of pioduction and
also safeguarding the interests of the un
employed and from this point of view,
there should be no restriction whatsoever
on the ordeis of taking over the manage-
ment  And that is the only submissvion
that T have to make Thank you very
much

Tmr  DEPUTY CHAIRMAN  The

House stands adjourned tull 230 pwm

The House then adjourneld for
lunch at one of the clock

1965 1 Regulation) Amendment 4160
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The House reassembled after lunch at

half past two of the clock, the VicEe-
C1 4IRMAN (S1 Ri Al P BHaARGAVA) n the
Charr

sit famama T Aematiaen S1efean
(Aea wzw) 3T WNIEAE WEIRY,
s & fawer 7y 3fee & 91 qwga
fadaa geq frar w@r 2 3AET g
ar Az IF § A A% FE A7 A
weg mTEfedr & P W OTEE SH-—
oUT T F57 F 219 ¥ 3 fagr 9
AT I AR AT AT AT &L A
qrF Fe e oan R gET & ArE
FIET A(~—FT 2T FYET AT EHV AIHA
FT AT w=wT @ fF paTy 3w A wAE
F1 fawmy 21, 77 FHIY IW AATIH
¥ qaAY UFEHA——ATH F FET IAT TgA
F—¥ o W@ fF 997 @l & T4
FT SATH ZAT AT 3 I FET AHA
¥, AT A1 7Y THAH! UFATHAS FA A
ot gy v AT o7 g uHy feata
ot ) Toret qag 7zex w1 w1 =ty
hFTLT T AT ;17 (AT AT AW
T g7 IU7 WA TW AT ET FA BA,
3% 497 HAAE w4y 2, W fqm A g
W1 AL AFET F1 AL WY T IAFT OF
wt AT 2 fF g A & . wrforey
w2 fF 3% a7 ¥ AR I g,
IAF TET AW IR | AL AT IHF
fF adlY wgay A AW 97 {3977 T4,
‘g wfew gt wv fawm w e
& w7 gaw 1 gy Tilgd ar Ty
Farar F1f28, SEM ITEFHT TFAES
FIAT, TG 9T FT FAMF AT TF, 3%
a1 waz | ag feafq oo g% fagwme
Y, el 7 frgqfr & & w6Y g /AT
A1 g7 feafq w1 d@ar €M7 0

g, A F1 owa ¥ fAR
I AT 97 fae9it T8, F=90 9, A
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[ famergwre menaATAST A=fE)
afirz, 3 At It &7 avey v7AT 2
7 ¥ AT AT FET A T g
a7 o7 grg H afmd #v @ F AR
7 FEMFW F gforaeET 7z
gt & 5 gy o7 W WA wEied
Y I T FY I S S F
Y7 FEETHRGE F & AT A HF TAT AMAT
EfFT = wmer F1 QU o ¥ AEg
TEY ZT AT § | A WeT WA B OF
1 FT AAT § 1 FAR FE HE
AT A, F A HF T IAW GG
F faq 797 397 AT AET AgRT
F O 9gA, AT F TN IFIF | IAT
faer a1 % Tz FTeEET TEY @A TFAT
F1fF 390 a9 Flaa1E &, W naEe
1 FHT | A TF FEOAT JT F2T I€
fagdr 1 19 F74AT § A9 SR
Fgl, AR A AR FHWA
Z 3, 29 q9qT F T WEA F WS
a1 faerat &7, w1F v #7 faawa
fiyz STIafy, areT FST A1 fer i |
T2 WT IW O 99 77 w47 gF o1 a7
¥y Fz7 o7 5 29 77 foerlt WOy
AN & &74 § WY §F AF g9 7
qTEAE HACH F HTH FET FOATH AT
FF AT W 97 A FE MY I
&7 faarT T &1 9T M T AT '
el § 99 F7 Iadr wdw F7
A FTATC ATZT I 8 1 58 gfor &
T2 FEAT AT ¢ (% a7 o1 57 a1
T qAE w7 3G fF T T Ay
Q¥ g 91 g9 a%g §  gHIY 78T 35
AFYT § ALAT GO § | AL, WT
JAFIT FT faFTH FI4T F a1 TAF T A
#1359 917 #1857 7 A 9w fF faay
IqF AZT AT IJAWT AT T IAFT
uF FEr Ay Afwg Breg sfqetaa
FA 31 A1 A% vavay, fawfem &7
7, ffar 1 39% {77 77 {1 sgaear
g F7 193 % Fa® g ag agae
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z way, ww o faeht wEr afed
T EEFT | W WO FJ Al AR
S WY IH IFC & qmd ;W ¥
7g 1 FH g AAT |

A 7g FTAA T 7% & 0 a7 am
Fr yafy @gr @F, &1 Q@ AF FH
FifTaT F21 A% | Tz STF AT § | Aed
g2 { AR TE ¥ U@ fae o4,
7z fo=r S avg ¥ +& =ey o A
qIE? A FFAET F7 foqqr | gEET
geeT afworr 7g go7 5 91e faar ag
faa a9 a1 {57 ag &7 g1 74T M0y
ST AT AN AT TS T A7 oA AW
F1 oaely EwE, WY S99 W)
F9 & @m 7, fygd afvomeaey
UHET WAGL! FI AFAH IS TE
T ag IAT AT FTH OFET A7 R
zafed 7z wegea wravas g fF v
1 3y afFa G 7% TH a@ A
FITE F FA H qEF W ¢ AX
W FI6A. AT qeal § fF T ey
Z1 AT FIRHT TS 2 JT AR F1 97T H
(A T GHIL FITE [l TCORH FL
AEY 3 T A AT F1 g2 F7 HTEA
FY FATAT AT AF AT AL gw faegs
wqez ® ZAT arfgy qewr R XA
gufaar § 7 e GeHrT e
TFATAT FTAT A2 J1 IREHT A
qFY W7 AIHT TR AU 2 H
AFT IAFSTF A0 F IATY K] qq=T
F | AT FVGMAT Fo9 AT F° I0-
afey & oname o WX ww At AT
F FVO AT F 9 gFY & FaT 9909
QT FH A AT ATTHT ATST F AT
TAET W Z1 AFA ¢ | A1 qg FU A
TAAE 7T T FAT g1 I TISqeq AU
F ATZ 1 3G FT F IA FEE FT
TRl # T& gAE T ¥ AATT
AFET FEAT AT )
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oF agr fafad  sgaEar gAR
W ¥ =t § O g At o ey
st fas? go a7 § g7 faqa wasw
uaq &ifwe, fadeft qgr @ difsw, afww
U 29T AFT o7 39 A% g
f® f1w3 gu et & am o fadelt g7
afre & Y &, Sar i & faarer & F1T 9
AT % oy ger w3w F 977 9% TG
¥ OF FIOGIAr @ ST o oy
AR Fg FHC [AAT F FART AT
T 9 Grar ) g e &3 &
fawm 37 ) gfee & FroaT qarg ww
AR 3% fory gady g H @1 g1
ar 7z FgEna g qg) g1aT | 39
Zfsz ¥ § wraere wefl Y F wrdAr FEM
& zq fzar § 9t 8 FT Qv ameT Ho6T
g AR AT 1 qe &7 FdY, IO
e A T FT  gHTL TR
FI@ 0T FE AT 3F R

e & oF foa Fg @A
AR 7zt W= 9§ FT F@rar grad
F for feeeft st @gaw 3| & a9
FaX & Wk U e g AT ITE
A UF T § gO S99 9L F AT
W 3—ueerg gt Ay foard
F® AW F Ay qrovr 1 T -
AR ag et g —fF e 39w
AT a9 9F FE WK q0E FT TFAT
gl 9T wH FA L OIJH F AN
F IIT 9 AT AT FTH a9 HaAT & |

A R FrAT  F AT ouw mww
T T g Ffewa T Y I
qrat ¥ faxfza Fifsoar o o
T gAST & IgFT AFA FT T
&4 d agd WIS A gRY |

iy (Pl Ml )2

2 S aPa - malo gaee
156 RSD.—4,
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FUOA A0 ag wuA foer wewe
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[ 1 Hindi transliteration.
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A R fer &, w9 ¥, T
T 9T 25 H FAC UF A1 q=HF F
faat &, ar@? q7 awr v | ag wa
2 A ¥ faqe fr A g s %
U TF, &1 AN WAL G F | AT AT
#7 far g==g 9% gw foamg T ET )
WA FIT IWE g 7 wavar Fommm
FLE, 1A HT=AT & foe Feamem
FEAT— AT T q&E & A9g0 &)
A ¥ s sy 9 sER F7
fear g oo 3%, ofsdww w4 )
afwd AgTaTe ¥ F47 SAIET ¢ 99T b,
o gar ¥ 1 P AT AT 4
A & PR T9 ¥ g et @y awn
TEET AT 7

TR 19, AR AATRT AEE, *
7y wo agar g fF seefant ®
grfaar § ot 93T g | S oA
fagrag fowa & am, TEdT F Ty,
% Fortaar #1 fewe fam

HI $6 F=AET 78 7T 4 Ay
FAT g f9q qwRe 7199 ¥ arad g9
T g% qF ads g § FF agr it
Fwrulaat & gxfane frama £ 9 g,
Tt & g & A qR o FEE F
F TSHA-AT AT F oW T
T AT I9 AT aT 74T, wEeT {5
twa T &1 ares fezar @, fmza
Foarfsdr § o1, 37 4v a<En
oo AT &S0 ¢ ;T FA AT AT F 7
60 THo HI AR SH ¥ & | &M
FIE THT T3 AT ¢ F 1% ¥ forarore
FWEE A F a9k f& 9% an
% faee ¥ o1 qor  §, TAwr quw
Feaf@l &1 oA sl 1 39 &
avd Wi fauw oy 1 gdafoss
afefrde fau @ o 59 7 o #@r
FTH &7 Aol | A 29 guEg g f
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ATH &1 421 4 & b qra< waw g
AW FTAITRLIAL | GERHE
FJ famr & oot § at fey g s@w
2, # fw #1 T AR 39 AV W@y
FGUAT | T F ATYY yg A F oag
SAIT FY 9ATE FAT AT § AT IS
* FTAT A 1 AT, A F g@Ar
wigan 3 B wfgtag s R A %
R 7 7T 1Y guF Tar fwar o 5
T 97 SUTST 937 feAr wam, Ay 5§ H
e FTAwg?

AT A At § o & Fifed F qran
AT ag ag 2 % g fag anfew
&% TU% L F337 agaF & fafaey
21 TF JTE 1 gw a8 9= w7 § fF
A sy § A8 g W d W@
&3 T UFSY 1T § A6 g4 7 fHar 74t
1962 ¥ SF QALNET ®1 F=1 gE Al
IR 39 § a1gy 97T A1fza, I wEqw
FEar aa i 59 F9q A AT BOAT @
G FY AT ATC fow For ITHT FT A
AAT-FT & I HT SATET § SATE
R oo A g oA 7 gw Y
B FET FI GST G g9 2T
WRUWF faufrm sz dgwa
FOI %O AW AFF T I FW &
e g Yo Fafs gurt agn wow
dait 9 o o’ wiel #ww g
I Y AW A AT R @Al zAfAg
f& g0 A THET a5 S ar
¥ AT 47 g fF ase 3| A &
I T g T FAAT BO AT OBRA
AU A0 AT, ZAAY 37 AX HT I
RRT & grar 1 AfeT g ¥ 39 WA
FAIT F FAT FRAT AT g v
gar ) ¥ gy R F Irer F9@T § WK
¥ FE @z T w5 a fF
f3597 Iy 971 NE Frafaa) A Q8§ T
four AT o 3@F AR ¥ fREY ¥ 3w
FOF &7 A foear @ w1 % oz g W
FG G TRA T F safemat &t o
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WIAT 74T AT A 1 & F FIAE AW
e srgeaT< ARy & o S, foman
feor =ng & fom, FHifF T wgar
¥ goaT g Fodl | I q A
greeg) feg-amer a1 =1z 41 foaey
ST w14 FL TGA, faaAr 3T F fam
FT MG, IJqFT H=BT & | & FgAl =vegan
g fe i g qud faard #1 a4r
W g A Iq AW A FEAT
7g 2 f5 ug o'% § f go=edy & g
qEAT AL g, AfFT  FET H
qeF g | dfo g o A
7 @ ¥ AT Fg w99
ar W&, F A 9F FH &1 8, I A
g7 ¥ | § oel} 7% 2T € AR ¥R
I8 qTATAE TET FT W ) IW TG
firrrd ot & & FEm & AT
A FTEM & TgT TLHR F QT
g AR S| d W@ AT @
ST, #T TE) A% 4% @ @ 5 ow
FTW & STAT § a1 #1939 feww &
}maﬁmm&,m%m SCES]
F1 =T Al T 9T g1 &t g gt
;mmgaa%mqhav—@%m
T ¥ 6 Far &7 foraey aar Ay &7
N g FraH R o  otar fs el
ycfeat St 7 g7 f5 & foram i oo
fay 9 (per) T2 fearailt 39 @€
qg FHR F qgd g1 | A faA
AT FC AT AT F FT 2T 8 3 T |
A & auwar § fr gaw #18 sanar AW
21N GTAT ALY, T WG ATH I AT g |
& wrar g 5 @ ¥ AT QEY F99-
frat & oow st & e & fegiv
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[ wegm 1]

g@us g g mawafs
TS qFd TISEl HIT grax gIRT
#7 feardwe & | g @ fagfay a<
TAAT E | 1962 I% g9 fa% 6 FO
T T FT9 #< T¢ § AfFF 1962
aF, 1964 aF, WX uF feuddz =@
q & T F@T R, © FOT § g
FUT TF FT 1A FL 6T 3, 39 T
qIET qE FUS 8 FATT g1 aFar
g, @ WX AR AE ql & qh
SET 9T FEtAAT F AR Y ST A
gfeat Y o5 ;M 97 F g T )
It gz E S AT ? goia TR R
o =z grav vt feode @t @
¥ IO AR FT GHAT E AT TAAHE
¥ Il FEE W Al AT 33K ]
ag IAAT JILFET 79T TG FLGHA * WL
a8 3 I § TN TET T TFKA, Al
T ¥ T SE) a@rfear § )

¥ 7t g & 1o wAo fag mfex
STET a8 TfeadTad A § F8T 9 g
qEfer fendde § S s
aifgg =t AT § 3@ ARG F FEA
TEHT 94T AE g g a7 &1 g q
TS AT § WY SHET FTH F 6T &,
N AT TG FUE 1 G349 &
@ g afew g 98 & 7 war
AR & fAu goe aEae &4y @
afFT 8 & gt & fae Tl #Y gomea
TEY A & | A A AT FEAE
F fau z¥emwy F1 ¥ afew ao gt
F FATY AT FHTC F1 AT, S FH
FIFT F1 FRA TFAS 9T 9750 &
F FHTL gV ATGM, &1 IgT I gHIR EF-
e wfquER afgg 3 S gam e B
fF 77 34T O W=y, Al ag A
g4 & f famgeam 7 5@ & 09 79 T,
& 3T Q Fgy 1 & 6 gw awm &
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FZT 9 IS 999 § eW agr § wdg oW
199 F IR A FE qason FE AT AN
AT qE T feugie ater 99 99 #
famy & fr g7 aY fagard E T TW
feew &1 § A I & fawwar #1 g€
FY AT A% TFHAT o1 SFTLTRA FiaqeEe
¥ g 8, fowd wfeg ard qesd
FAAT & A GATZAEATE T SATH! FHTAT
¥ 1 ag fewdve 3oar d9var g 5
fafteer & &A1 WA SAw
a2\ (Tume bell rings) ®
G T FAN 1 AT 1 AT Fafqex
fog wfzs fSFaie o ToT 15 T @
9 7% 3@ F W qew T uw a9
forerdy 92r€ g€ & 5 o 7@ AR
&Y FEAT 1A § TAHT D | WX FE
AEATA FAT g7 SAar fF gelr gare o
AW T ST J qasen feard § A
frg ag # AT w9 & A1 WG
&1 F9 § f 717 IT B IFE | AT AY
agy TSy AT A97 fiF 1958 F AT
¥ A T FFAAR q% & o oA ¥
F% TR FGH AT F7 FFART FT aE
Aassr  frad & awfmr ®
zfrgars A 1, W OF gE A AT Q@
2 AT 9 o arE & o G gER
1A F@H I WS TGAT wAF G
ACIIIET 9X 71 afed wTBiows 9¢
BF TN GTHI T T & GO HTH FLAT
&, St AT FY THAE AT & 1 AT
AL FT /IEA TG 4T |

# mfed oF o9 ag FAT Irgar
g & wrgst Sa St gw ¥ TAAT § a7
gfrm & o 99 atwd war §, 9]
goseg % fag, @t @€t ¥ forg, aga
T=B1 FH PV | AT 98T F AIGY
¥ forgm @ ¥ w1 R R gw @i
F 91T I FT FEA ATF FH 3T ATY
FY T RaT@ & | W A BT AAW
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frerm & gosede v goy fRenft
Faifs a8 oy A1 fasenr 3 AR
FIET T2 F 37 | AFHT 59 FT T
o F1 faar a1 4 e, =g dwAr
@ FT FH § 1| AT 7 FA &
waqa 7% g & I w afgw {=
AT & A1 Afepe wfawred w71 38w
aar 7 52 frg & fF g & Se
frq avg fF aFTC R FAAA & <9TH
2 2 AR ™ X g WA edFH
AU FT A FT BT A1 foar &)
St 8 & gt ¥ ga 7 Farafa wgi fear
a1 9% 39 d<E F F19 #1741 w4 19
T A Ema iy #m a o
FEAT 5 9Z SAHAT #1 AT7 T 7, T~
faa &1 amm a o 1 s featecfm
FT ATA A7 =A1fg0 F@F A I FT IO
T arar § 1 few Star B s ¥
AT § 2% O G AT § Al
& 7g waan g fo weomrer ot fafezd
F AT KT AT WAL & WS
FT AT qgT HRAILE W &, § oF a8f
3@ ATH & FFAT §, qG S Alg LA 4
STE I 9T 1% g G qgar g

§ gefie awar g fr fafaeex fag
z9 amt 7 g-fAgTst 2 FT T A
TEEN g AfaR A g GO
U W ¥ AE AN ®3
RISl

Tue VICE-CHAIRMAN (Suri M. P.
BHARGAVA): Mr. Krishna Dutt. Please be
brief.

Suri XRISHAN DUTT (JAMMU AND
KaSHMIR): Mr. Vice-Chairman, I rise to
support this measure which, I think, is
quite necessary, and the powers which the
Government seeks by this measure are
absolutely essential for the better regula

tion of industries in the country. But one
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thing to which I like to draw pointed at-
tention of the Government is this, The
State of Jammu and Kashmir lags beh:nd,
and has been lagging behind others, for
the past seventeen or eighteen years for
want of a Central public undertaking, and
I do not see any reason why the State of
Jammu and Kashmir has been neglected
in that regard. There 1s plenty of raw
materials there; the climate is suitable for
the opening of an antibiotics industry
there, or for other suitable industrics spon-
sored by the Centre; as I said, the ciimite
is also agreeable for a Centrally-sponsored
public undertaking there for the muanu-
facture of watches. But consistently a
the past the State of Jammu and Kashmur
has received no attention for a big pnblic
sector undertaking being opened there. I
want to know from the Government the
reasons why this neglect or ignoring of the
State of Jammu and Kashmir is taking
place in this regard, and I would urge
strongly that attention should be poid to
the State of Jammu and Kashmir for in-
dustrial development on the lines I have
suggested. The State of Jammu and Kash-
mir is industrially most backward as com-
pared to other parts of the country. I do
not know what considerations stand in the
way of the industrial development of my
State through the efforts of the Central
Government. So far as industries 14n by
the State Government are concerned, they
are there no doubt, but I would plead
strongly for the establishment of a public
sector undertaking by the Centre for the
industrial development of Jammu and
Kashmir State.

With these words, Sir, I support the
Bill which is before the House. Thank
you.

SHrr T. N. SINGH: Mr. Vice-Chair-
man, Sir, I am obliged to the House for
the general support this measure has re-
ceived. I would like to clear up one or
two points. T would begin by saying that
this Act, when it was passed and as it
stands today on the statute book, is in-
tended only to regulate and control indus-

tries. Its purpose is not to take over the
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ownership of industries. For that we
have got other measures and other
methods to follow. The limited purpose
‘here is this. Wherever industries appear
ito be going wrong and wherever, because
of the mismanagement or bad manage-
ment, public interest is affected, «r pro-
duction has gone down, in such caces
there is provision for Government to take
them over for a period and manage them.
Now it has been found in many -ases that
-we have taken over and managed thsm,
and managed them well. 1 would like
to point out to Mr. Ghani, who ieclt that
we were taking too many tasks on our
.shoulders, that there are many verv good
examples where industries, which a little
while ago were going down, have pros-
pered under Government management .nd
control, and in this period the Govern-
ment has never used its power indiscrimi-
nately. In all these years twelve under-
‘takings were taken over and then handed
back. Seven undertakings are today under
the management of the Governmert. One
.of the undertakings, which is today under
‘Government management and which has
occasioned this measure, was in a rather
bad way when Government took it cver
about seven years ago, and the Govern-
ment, within the initial five-year period of
management improved its finances. Its
profits have gone up. Its reserves have
gone up. The concern has considerably
improved, but then it was again thought
that it has to be continued under proper
management—an extension was given—
and Government are of the opinion that
this management has to continue. If the
existing law remains as it is today, there
is no course open to the Goverment but
to hand it back to the share holders. This
is one of the reasons why this measure has
been brought forward before this House,
because the law as it stands today does
not permit more than one extension of
such management. So, I think, that clears
the point which was raised by some of my

friends including Mr. Chaman
Lall.

tension.

Diwan
There is nothing like unlimited ex-
This Act is not meant for Gov-
ernment to virtually take over industries
and continue to be indefinitely in posses-

sion and control of them. It is not meant
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for that purpose, and this cannot be done
under this Act. Therefore this unlimited
interpretation which Mr, Diwan Chaman
Lall put on this Act, I think, is not justi-
fied.

I am in sympathy with some of the
views expressed. It is true that we should
take responsibilities which we should be
able to discharge well, and I think even
the most critical Members will be satis-
fied that we have taken such responsibili-
ties very selectively and discharged them
well. It may be that there are certain
concerns which were really beyond re-
demption. Yet we have been making a
sort of effort and that effort is well worth
it Now take the case of India Electric
Works. Even as a working concern it
is still in bad shape. The Government
were compelled to take it over because
otherwise it had to close down and a large
number of workers were to be thrown
out of employment. Mr. Thengari refer-
red to the labour demands and ~ other
things. That was one of the reasons why
we took it over. But then we cannot go
on taking indefinitely such responsibilities
at the cost of the taxpayer’s money.
There is a limit to it. And what is the
limit to such cases? My only intention is
that, to the best of its capacity, whatever
is possible, the Government should try to
bring about improvements, and this provi-
sion of one extension alone should not
stand in the way. Therefore the amend-
ing Bill gives powers to the Government
to extend control by periods of two years
at a time but by not more than ten years
in all after the expiry of the initial period
of five years. In that period it is suppos-
ed that the concern would be set in order;
that is the intention., I am sure that this
amendment will be helpful both to the
private industry as well as to whatever the

Government does in such cases. It is de-
sirable in every way.

The hon. Member, Mr. Bhupesh
Gupta, referred to various companies

which were mismanaged. I know of many

cases. But my own and the Government's
policy is that they should take responsibi-
lity in such matters after careful scrutiny

and examination. And that meets the
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point raised by some other friends too.
We should not take over such responsibil-
ity indiscriminately. We are careful, and
once a responsibility is taken, the inten-
tion is to perform it well. That
is why it is not possible to take
on many more concerns. Yet it
may be desirable, despite the limitations
of the Government, to take over the con-
trol and management of concerns in the
country’s interests, and where the public
interest is involved the Government can-
not simply plead that its hands are full.
They have got to do something about it.
We cannot shirk that responsibility when
public interest is involved. So I can assure
the House that in all such cases, wher-
ever it is considered necessary, we shall
not hesitate to serve the public interest
and take over the regulation of such
industries. It is true and I have heard
also of complaints of provident funds
being misused and so on and so forth.
Wherever things come to our notice
we try to «take remedial measures.
Remedial measures can be taken in differ-
ent ways and it may be possible to rectify
matters even without actually taking over
any industry under this Act. We explore
all possibilities and take necessary steps
accordingly.

3 PM.

During the course of the debate, some
rather extraneous matters were also rais-
ed, matters which are not relevant to this
measure, if I may be permitted to say so
in all humility. For instance, there was
a reference to the location of certain in-
dustries under the public sector in this
or that State. That is a matter which
can usefully be taken up during the de-
bate on the Budget and on the Grants and
1 shall be very happy, indeed, to meet
those points. I do not want to say any-
thing at this stage except that in the loca-
tion of all public undertakings, we take
due care of all backward regions, subject
to the economics of the project. In all
such cases, the practice is to appoint a
location committee which goes into the
merits of the various locations. 1 can

assure the House that generally the inter- |

ests of every backward region are always
kept in view. As a matter of fact, every
effort is made to look at all the possible
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backward regions for the purpose of loca-
tion of the industries.

1 have nothing else to say. I believe 1
have covered all the points that were rais-
ed during the speeches. I commend this
Bill to the House for its acceptance.

THEe VICE-CHAIRMAN
BHARGAVA): The question is:

(Sur1 M. P.

“That the Bill further to amend the
Industries (Development and Regula-

tion) Act, 1951, be taken into conside-
ration.”

The motion was adopted.

THE VICE-CHAIRMAN (Sari M. P.
BHarGavA): Now we take up the clause
by clause consideration of the Bill. There
are no amendments.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHri T. N. SINGH: Sir, I move:
“That the Bill be passed.”

The question was put and the motion
was adopted,

I. THE APPROPRIATION (RAILWAYS)
BILL, 1965

II. THE APPROPRIATION (RAIL-
WAYS) NO. 2 BILL, 1965

THE MINISTER oF RAILWAYS (Sur
S. K. PatiL): Sir, I beg to move;

“That the Bill to authorise paymer
and appropriation of certain sums fron
and out of the Consolidated Fund ¢
India for the service of the financi
year 196566 for the purposes of Rai
ways, as passed by the Lok Sabha, t
taken into consideration.”

There is one request. There is anoth
Bill that will be taken up afterwards,
more or less the same kind, seeking adc



